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1. Preamble

It is respectfully submitted that the Hon'ble NGT (SZ) in its order

dated 15.03.2023 in O.A. No.148/2022, filed by Dr. Sushmitha against the

unit of M/s Sri Rathinagiriswarar Blue Metals functioning in S.F. No 2/1,

Sivayam North Village, Krishnarayapuram Taluk, Karur District and Others,

has directed the Tamil Nadu Pollution Control Board (TNPCB) and State

Environment Impact Assessment Authority (SEIAA) to conduct Joint

Inspection and to furnish report. In view of complying with the order of

Hon'ble NGT (SZ), Joint Inspection was carried out by the officials of SEIAA

& TNPCB and report was filed before Hon'ble NGT on 2O.O3.2O23.

2. Order of the Hon'ble Tribunal

It is respectfully submitted that the Hon'ble NGT(SZ) in its further

order dated 18.05.2023 has directed inter alia as follows.

Para 4: Therefore, we direct the SEIAA- Tamil Nadu and the
Tamil Nadu Pollution Control Board to make an inspection once

again and file their individual report answering the queries raised

in the original application and also as required by this Tribunal.

Before the authorities go for inspection, let the applicant also be

put on notice.

Para 5: The following particulars have to be furnished in the

individual report to be filed by the SEIAA- Tamil Nadu and the Tamil

Nadu Pollution Control Board after making a spot inspection.

i. Details about the quanying units and crusher units

separately.
ii. Whether the respondents

Environmental Clearanc e /
same.

are operating the quarry with valid

Lease and if so, the validity of the
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ilt,

alv.

If they had operated in excess, whether the same has been

found out and any compensation has been levied by the

appropriate authority.
Similarly, lor the crusher unit also, what was the original

capacity of the crusher and the expanded capacity and

whether they had valid Consent to Operate originally and also

for the expanded capacity and the period of illegal operation

(if any) and the assessment of compensation payable by

them.

3. Inspection bv the SEIAA-TN

In order to comply with the Hon'ble NGT (SZ)order dated 18.05.2023,

the following respondent units were inspected by the Mr. K. Kumar,

Member, SEAC-TN on the behalf of the SEIAA-TN on L7.07.2023.

M/s. Navamani Mines Private Limited (Crusher Unit).

M/s. Sri Rathinagiriswarar Blue Metals (Crusher Unit).

M/s. Navamani Mines Private Limited (Rough Stone and Gravel

Quarry) - A Fresh Quarry Lease.
M/s. M. Palaniyandi Rough Stone Quarry - An Existing Quarry

M/s. Silambarasan Rough Stone Quarry. (Previously named as M/s.

R. Mathivanan Rough Stone Quarry) - an Expired Quarry.

As per the order of the Hon'ble NGT (SZ), intimation regarding the

inspection proposed by the Member, SEIAA-TN on L7.O7.2023 was given

to the applicant through the office email and also conveyed through post

letter. During the time of inspection, the representatives of the unit

authorities were present except M/s. Silambarasan Rough Stone Quarry.

However, the applicant or her representative(s) was not present during the

period of inspection.

1. M/s. Navamani Mines Private Limited (Existino Stone Crusher

Krishnaravapuram Taluk Karur District:

1.

2.

3.

4.

5.

3



The unit of M/s. Navamani Mines Private Limited is an existing stone

crusher functioning in S. F. No. L9/Lc,z0/1Bz & zLl2, Sivayam Village,
Krishnarayapuram Taluk and Karur District. The unit had obtained Consent

to Establishment and consent to operate vide Board

Proc.No.F.0995KAR/OS/DEE/TNPCB/KAR/W&A/ZOZ2 Dated. tglog/2022
with validity up to 31.o3.2o29 for the production of Blue Metal soling
(Rubble Stone) and Chips of sizes Lyz'(40 mm),3/4,,(20 mm), (L/2),,
(Ll4)", M sand & P sand - 35000 tonnes per month and for the following
emission sources.

sl.

No
Source of emission Pollution Control measures

1 Primary Crusher Water Sprinklers with Enclosures

2 Cone Crusher Water Sprin klers with Enclosures

3 VSI Crusher Water Sprinklers with Enclosures

4 Vibrating Screens- 3 Nos Metal Sheet Cover with Closed Shed

5 Sand washing machine-2
Nos

Water Sprinklers

6 Powder Collection Tank Metal Sheet Cover

Fugitive/ Noise emission :

No I Emission sources Pollution Control measures
1 All Vehicle Movement &

Crusher Area
Water Sprinklers

During the time of inspection on L7.07.2023, the followings were noticed.
1. The unit was not in operation. It was informed by the unit authorities

that it is due to inadequate availability of raw material.
2. The machinery installed in the unit premises, Air Pollution Control

measures provided by the unit and remarks are furnished below.

sl
No

Emission Source
Machinery
installed

Pollution
Control

Measures
provided

Remarks

i Prima ry Crusher- 1 N o Water Sprin klers In opera ble
condition.

4



Overview of Crusher Unit

1No of cone
crusher is not
in operational
condition since
the unit has
removed the
conveyor
arrangements.

Con e cru sh ers,
Conveyers a nd

Vibrating screens
are placed inside
the pa rtia lly closed
shed.

Cone Crusher -2 Nos

with co nveyo rs

Ieading to vibrati ng

screen

In operable
condition.

Water Sp rin klers
are provided at the
con vevor.

ii
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I
cone crusher and vibrating screens

iii VSI Crusher VSI Crusher,
Conveyers a nd
Vibratin g screens
are placed inside the
pa rtia I Iy closed
shed.
Water sp rin klers a re
provided at the
conveyor.

In o pera ble
condition.

iv Vibrating Screens
3 Nos

Vibrating screens
are placed inside the
pa rtia lly closed
shed.
Water sprinklers are
provided.

In operable
condition.

V Sand washing
machine-2 Nos

Water Sprin klers In opera ble
cond ition .

vi Powder Collection
Tank

Meta I Sheet Cover
with shed provided.

In operable
condition.
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3.

4.

The unit has not provided pucca tar roads and not maintained it

properly.

The unit has not developed adequate green belt to control the dust

pollution.

The unit has provided compound wall partially.

The unit is recycling the water used for M-sand washing.

5.

6.

Conveyor connecting cone crusher

7



From the observations made during the time of

particulars are submitted as directed vide para 5

order dated 18.05. 2023 .

inspectioh, the following

of the Hon'ble NGT (SZ)

sl
No

Directions of Hon'ble
Tribunal

Observations made by the
SETAA-TN

Vide
Pa ra

s (i)

Details about the qua rrying
units and crusher units
sepa rately.

Details about the crusher unit
fu rn ish ed as a bove.

Vide
Pa ra

s (ii)

Whether the respondents are
operating the qua rry with
valid Environmental
Clea ra n ce/ Lease a nd if so,
the validity of the same.

As the Crusher U nit is covered
u nder the provisions of Water
(P&CP) Act L974 and under the Air
(P&CP) Act 1981.

Therefor€, it does not come under
the purview of SEIAA-TN.

Vide
Pa ra

5

(iii)

If they had operated in
excess, whether the same has
been found out and any
compensation has been levied
by the appropriate authority. As the Crusher U nit is covered

u nder the provisions of Water
(P&CP) Act L974 and under the Air
( P&CP) Act 1981, it is concluded
that the State Pollution Board has
Ievied the penalty according to the
ecological damage caused to the
environment.

Therefore, it does not come under
the purview of SEIAA-TN.

Vide
Pa ra

5

(iv)

Similarly, for the crusher unit
also, what was the original
capacity of the crusher and
the expanded ca pacity a nd
whether they had va lid
Consent to Operate originally
and also for the expanded
capacity and the period of
illegal operation (if any) and
the assessment of
com pensation paya ble by
them.
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2.M/s Sri Rathinaoiriswarar Blue Metals (Crusher Unit), SF No 2lL,
Sivavam North Villaqe, Krishnaravaouram Taluk. Karur District:

The unit of M/s Sri Rathinagiriswarar Blue Metals is an existing stone

crusher unit functioning in S.F. No 2/L, Sivayam North Village,

Krishnarayapuram Taluk, Karur District. The unit had obtained Consent to

Operate (CTO) with validity up to 31.03.2025 for the production of Blue

Metal Jelly and chips of various sizes ranging from 1 l/2", 3/4", L/2" & L/4"

- 3400 Tonne per Month and for the following emission sources.

sl
No

Source of ernission Pollution Control measures

1 Primary Crusher- 1 No Water Sprinklers with Enclosures
2 Cone Crusher -1 No Water Sprinklers with Enclosures

3 Vibrating Screen
Water Sprinklers with Metal Sheet
Covered Shed

4 Powder conveyor d rop
point Metal Sheet Cover

Fugitivel Noise emission:
sl.
No

Fugitive or Noise
Emission Sources

Pollution Control measures

1
AII Vehicle Movement
&Crusher Area

Water Sprinklers

During the time of Inspection on L7.07.2023, the following were noticed.

1. The unit was not in operation. It was informed by the unit authorities

that it is due to inadequate availability of raw material.

2. The machinery installed in the unit premises, Air Pollution Control

measures provided by the unit and remarks are furnished below.

sl
No

Emission Source
machinery
installed,

Pollution
Control

measures
provided

Remarks

I Primary Crusher- 1 No Water
Sprinklers

In Operable condition

II Cone Crusher -1 No Water
Spri n klers

In operable condition

9



Iii Vibrating Screen Water
Sprin kler

In operable condition

iv Powder Conveyor
drop point

M eta I Sh eet
Cover.

In opera ble cond itioJl .

Overall View of Stone Crusher Unit

3. The unit has not provided pucca tar roads and not maintained it

properly.

The unit has not developed adequate green belt to control the dust

pollution.

The unit has provided compound wall partially.

4.

5.

10
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From the observations made during the time of inspection, the following

particulars are submitted as directed vide para 5 of the Hon'ble NGT (SZ)

order dated 18.05.2023.

SI

No

Directions of Hon'ble

Tribunal

Observations made by the

SEIAA-TN

Vide
Pa ra

s (i)

Details about the quarrying
units and crusher units
sepa rately.

Details about the crusher unit
fu rn ished as a bove.

Vide
Pa ra

s (ii)

Whether the respondents are
operati ng the q ua rry with va lid

E nviron menta I Clea ra n ce/

Lease and if So, the validity of
the same.

As the Crusher Unit is covered
u nder the provisions of Water
(P&CP) Act 1974 and under the
Air ( P&CP) Act 1981 .

Therefor€, it does not come under
the purview of SEIAA-TN.

Vide
Pa ra

s (iii)

If they had operated in excesS,

whether the same has been

fou nd out a nd a nY

compensation has been levied
by the appropriate a uthoritY.

As the Crusher U n it is covered
under the provisions of Water
(P&CP) Act L974 and under the
Air ( P&CP) Act 1981, it is

concluded that the State Pollution
Board has levied the PenaltY
a cco rd in g to th e eco log ica I

da ma ge ca used
environment.

to the

Th erefo F€, it d oes n of co m e

under the purview of SEIAA-TN.

Vide
Pa ra

5

(iv)

Simila rly, for the crusher u nit
also, what was the original
capacity of the crusher and the
expa nded ca Pa citY a nd

whether they had va lid

Consent to Operate originallY
and also for the expa nded

capacity and the Period of
illegal operation (if anY) and

the assessment of
com pe nsation PaYa ble bY

them.

TL
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3.M/s Navamani Mines Private Limited (Fresh Rouoh Stone and
Gravel Ouarru) orooosed to be located at S.F. No. 15/1 & 15/2,
sivavam Nofth villaoe, KrishnaravaouramTaluk,Karur District:

The unit M/s. Navamani Mines Private Limited (Rough Stone and

Gravel Quarry) is a proposed Rough Stone and Gravel quarry to be located

at S.F. No. 15/1 & L5/2, Sivayam North Village, Krishnarayapuram Taluk,

Karur District. ToR was issued to the quarry by sEIAA - Tamil Nadu vide

Lr. No. SEIAA-TN/F.No.6993|SEA3/T}R-76L/2020 dated 24.9.2020 with
validity up to three years from the date of issue, for submission of EIA

Report with Public Hearing. Subsequently, the PP has submitted EIA Report

along with Public Hearing minutes in Parivesh portal vide online proposal

number SIA/TN/MIN/439433/2023 dated: 06|08|2023 for seeking the
grant of EC from the SEIAA-TN.

1. During the time of inspection on L7.o7.2023 preparatory work has

been carried out by the PP.

T2
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From the observations made during the time of inspection, the following

particulars are submitted as directed vide para 5 of the Hon'ble NGT (SZ)

order dated 18.05.2023.

sl

No

Directions of Hon'ble
Tribunal

Observations made by the
TNPCB

Vide
Pa ra

s (i)

Details about the qua rrying
units and crusher units
sepa rately.

Details about the Quarry unit
furnished as above.

Vide
Pa ra

s (ii)

Whether the respondents a re
operati ng the quarry with
va Iid Environmental
Clearan ce/ Lease and if so,
the validity of the same.

Lr.

o TOR was issued to the q ua rry
by SEIAA - Tamil Nadu by vide

No. SEIAA.
TN f F .N o . 69 9l / SEAC/TO R-
76I/2020 dated 24.9.2020
with validity up to three years.

o Subsequently, the PP has
su bm itted EIA Report a long
with Public Hearing minutes in
Parivesh portal vide on Iine
pro posa I number
srA/TN/ U r N/4 39433 /2023
dated : 06/08/2023 for seeking
the g ra nt of EC fro m the
SEIAA-TN.

The proponent has not carried out
any mining activity as on the date
of inspection.

Vide
Pa ra

s (iii)

If they ha d o perated in

excess, whether the same
has been found out and any
com pe nsation ha s bee n
levied by the appropriate
a uth o rity.

During the ti me of inspection, no
qua rrying activity was carried out.

Vide

Pa ra

5

(iv)

Similarly, for the crusher
u nit a lso, what was the
original capacity of the
crusher a nd the expa nded
capacity and whether they
had valid Consent to Operate

Not applicable, since this is a

proposed quarry unit.

13
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originally and also for the
expanded capacity and the
period of illegal operation (if
any) and the assessment of
compensation payable by
them.

T4
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4.M/s. M. Palanivandi Rouoh Stone Ouarrv at S.F. No. 2/2' Sivavam
North Villaqe, Krishnaravaouram Taluk, Karur District:

The unit of M/s M. Palaniyandi Rough Stone Quarry is an existing

rough stone quarry. On perusal of office records, it is ascertained that the

prior Environmental Clearance was accorded to the proponent vide Lr. No.

SEIAA-TN/F. No. t869lEClL(a)lL338l2OL3, dated. 29.05.2014 for a total

production quantity of 85,510 cu. m of rough stone & 15,042 cu. m of Top

soil for a depth of not exceeding 12 m BGL.

Based on the above, a minor mineral quarry lease under the provision

of rule 19(1) of the Tamilnadu Minor Mineral Concession Rules 1959, to

quarry and remove gravel and rough stone, over an extent of 2.34.50

hectares in patta land S.F.No.2/2 of Sivayam North Village,

Krishnarayapuram Taluk in Karur District, had been granted to Thiru.

Palaniyandi vide the proceedings of the District Collector in

R.c.No.99/Minesl}Ol2 dated 10.07.2014, for a period of five years from

LO.O7 .2OL4 to 09.07 .2019.

Subsequently, the Terms of Reference (TOR) was issued to the

euarry pertaining to Thiru. M. Palaniyandi for the Rough Stone and Gravel

Quarry lease over an extent of 2.34.5 Ha at S.F. No 2/2, Sivayam North

Village, Krishnarayapuram Taluk, Karur District vide Lr. No. SEIAA-

TN/F.No.7O34ISEACf[OR - 68612020 dated. 31.01 .2020 for a period of

validity of 3 years from the date of issue of ToR, for submission of EIA

Report with Public Hearing. So far, the unit has not submitted the EIA report

along with public hearing minutes in Parivesh portal. However, the

aforesaid ToR is valid for a period of four yearS as per the recent MoEF &

cc oM: F. No. [A3-22|LO/2O22-IA.III [E 1772587, dated. 08.06.2022.

During the time of inspection on L7.O7.2023, the following were observed.

l.Quarry was not in operation and rain water was stagnated in the

quarrY Pit.

15
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M/s. Palaniyandi Rough stone quarry

FIELD OBSERVATIONS D RING THE PROJECT SITE INSPEGTION

sl,
No

Criteria Obseruation

1. Year wise Mined Mineral output

The mining operation was NOT carried

out as per the approved Mining plan and

prior EC granted earlier for the following

period of 1O.O7.2014 to Og .O1 .2019

2. Benches formation

NOT Formed as per the specifications

given in the approved Mining plan.

o Bench Height = 5m & Bench

Width should not be less than

Bench Height. (i.e., 5 m);

o Bench Slope = 10 to 150 (to

vertical).

16
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3.
Drilling, Blasting and Heavy

Machineries use

Drilling & Blasting operations were

carried out.

4.
Adequate and qualified statutory

person nel

Required: 2

Sanctioned & Availabl e:2

5. Waste dump's location
Negligible amount of waste produced

due to low stripping ratio.

6. Ha bitations/Forest location
Town Panchayat located at a distance of

250 m range.

7. Ground water intersection
Not intersecting the Ground Water

Table.

B.

Green belt development in safety

zone and as per norms in terms of

species & numbers

Yes, NOT ADEQUATELY provided.

9. Mined Mineral storage

Not stored in the mine currently. If it is
required, it is being stored temporarily

within the mine lease area.

10. Surface Drainage
Not Constructed as per the

specifications.

T7
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From the observations made during the time of inspection, the following

particulars are submitted as directed vide para 5 of the Hon'ble NGT(SZ)

order dated 18.05.2023.

SI
No

Directions of Hon'ble
Tribunal

Observations made by the
SEIAA-TN

Vide
Pa ra

s (i)

Details about the q ua rrying
units and crusher units
sepa rately.

Details about the Quarry unit
fu rn ished as a bove.

Vide
Pa ra

s (ii)

Whether the respondents are
operati ng the qua rry with valid
Environ menta I Clea ran ce/
Lease and if so, the validity of
the same.

On perusal of office records, it
is ascertained that the prior
Environmental Clearance was
acco rd ed to the pro po nent
vide Lr. No. SEIAA-TN f F. No.

186 e /EC/ L(a) /13 3 B/20 13,
dated . 29.0 5.20L4 for a tota I

production quantity of 85,510
cu. m of rough stone & 15,042
cu. m of Top soil for a depth of
not exceeding LZ m BGL.

Based on the above, a minor
mineral quarry lease under
the provision of ru Ie 19 ( 1 ) of
the Tamilnadu Minor Mineral
Concession Rules 1959, to
q ua rry a nd remove g ravel a nd

rough store , over an extent of
2.34.50 hectares in patta land
S. F. No .2/2 of Sivayam North
Village, Krishnarayapuram
Taluk in Karur District, had
been g ra nted to Th iru .

Palaniyandi
proceed ings
Co I lecto r

vide the
of the District

in

R.c.No .99/Min es/20l2 dated
10, 07 .20L4, for a period of
five years from 10.07.20L4 to
09.07 .2019.
Subsequently, the Terms of
Reference (TOR) was issued

18
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to the Quarry pertaining to
Thiru. M. Palaniyandi for the
Rough Stone and Gravel

Quarry lease over an extent of
2.34.5 Ha at S. F. No 212,

Sivayam North Villdge ,
Krishnarayapuram Taluk,
Ka ru r District vid e Lr. No.

SEIAA-
TN f F .No .7 034/ SEAC/TOR

686/2020 dated. 31,0 L.2020
for a period of va lidity of 3

years from the date of issue of
TOR, for submission of EIA
Report with Public Hearing.
So far, the unit has not
submitted the EIA report
along with public hearing
minutes in Parivesh portal.
Howev€r, the aforesaid ToR is
valid for a period of four years

as per the recent MoEF & CC

OM: F. No. IA3 -22/IO/2O22-
IA.III [E 177258], dated.
08.06.2022.

Vide
Pa ra

s (iii)

If they had operated in excess,

whether the sa me has been

fou nd out a nd a nY

compensation has been levied
by the appropriate a uthoritY.

During the time of insPection
o n L7 .07 .2023 n o q ua rryin g

activity was carried out.
As per the informatio n
furn ished by the DePutY

Director, Geology and Mining,
Ka ru r, it is o bserved th at a

penalty of Rs. 23,54,I4,500
(Twenty-Th ree Crores FiftY-

Four Lakhs Fourteen Thousand
and Five Hundred RuPees onlY)

was imposed to the above said

quarrY vide letter
ALlL409l2023-0L/ dated:

03.05.2023 issued bY the

Revenue Division Officer,

19
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Kulithalai for carrying out illicit
mining of 5,36,250 m3.

Vide

Pa ra

5

(iv)

Similarly, for the crusher unit
also, what was the original
capacity of the crusher and the
expanded capacity and
whether they had va lid
Consent to Operate originally
a nd a lso for the expa nded
capacity and the period of
illegal operation (if any) and
the assessment of
com pensation paya ble by
them.

Not applicable, since this is a

Qu arry u nit.

Conclusions:
1. The PP was granted the prior EC vide Lr. No. SEIAA-TN/F. No.

1869/Ec/L(a)/L338/2oL3, dated. 29.05.2014 for a total production
quantity of 85,510 cu. m of rough stone & 15,042 cu. m of rop soil

for a depth of not exceeding 12 m BGL.

2. The validity of above EC granted is limited to a maximum period of 5
years from the date of issue (i.e., 29.05.2019).

3. After the completion of five years of operation, the PP had submitted
an application seeking Ec under 'B1' category to continue the
quarrying operation (second speil) at SEIAA-TN based on the lease
granted and the Mining plan approved by the competent authority.

4. subsequently, the proponent had obtained precise area
communication letter vide letter No. 164lMineral/2ol9, Dated.
07.O6.20t9 from the office of the District Collector-Mining Division,
Karur which states that the PP had earlier mined out for a dimension
of 190 m length x 50 m breadth x LZ m depth from the period of
LO.O7 .20L4 to 09.07.20 19.

5. Based on the above precise area communication letter, SEIAA-TN had
issued Terms of Reference for the above rough stone and Gravel

Quarry lease vide Lr. No. SEIAA-TN/F. No. 7o34/sEAC/ron

20
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686/2020 dated. 31.01.2020 for a period of validity of 3 years from

the date of issue of TOR, for submission of EIA Report with Public

Hearing. However, the above ToR is having the validity of 4 years

from the date of issue (i.e., 30.0L.2024) vide recent MoEF&CC OM -

F. No. IA3-22/LO{ZOZ2-[A.III [E L77258], dated. 08.06.2022.

During the inspection as per the directions of Hon'ble NGT(SZ), it was

learnt from the records of District authorities that the PP had carried

out the illicit mining of 5,36,250 cu. m of rough stone in the S.F.

No.2l2 for a maximum of depth of 45 m (average depth of 33 m) and

hence the PP was levied a penalty of Rs.23,54,L4,500/- by the

district competent authority.

From the above, it is clearly observed that the PP had exceeded the

quantity and depth against the limit granted in the earlier issued

Environmental Clearance dated: 29.O5.2014.

Fufther, the SEIAA-TN had issued normal ToR for continuing the

mining operation in the same location (S.F. No. 2/2)tor another spell,

based on the precise area communication letter issued by the district

authority. Meanwhile, the proponent did not reveal any information

about excessive/illicit mining carried out (exceeded depth &
quantity).

Therefore, it is humbly submitted that the normalToR was issued by SEIAA-

TN, based on the precise area communication letter issued by district

authority vide No. 164lMineral/20L9, Dated. 07.06.2019. Hence, the ToR

issued under normal category becomes null and void as the district

authority, Kulithalai vide letter AllL4O9(2O23-OL, dated. 03.05.2023 had

levied a penalty of Rs. 23,54,14,5OO/' for carrying out illicit mining of

5,36,250 m3 by the PP.

Hence, it is humbly submitted to the Hon'ble NGT(SZ) that the necessary

direction shall be given to the PP to file a fresh ToR application under

Violation Category to the SEIAA-TN, in the place of existing normal ToR

obtained on 31.01.2020 from the SEIAA-TN for the same site which will

6.

7.

B.

2T
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facilitate the authority to assess the ecological damage caused due to the

above illicit mining and also to arrive the environmental compensation,

remediation plan and natural and community resource augmentation plan

as per the EIA Notification, 2006.
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.Mathiva hs .F. No.9 mNo
Vi llaoe, Krishna ravaouramTa luk, Ka ru r District:

The unit of M/s. R. Mathivanan Rough Stone Quarry is an existing

rough stone quarry. It is learnt from the counter affidavit filed by the

District Collector, Karur in O.A. No 148/2022filed by Dr. Sushmitha that as

per the proceedings of the collector in R.c.No.22OlMines/2007 dated

30.04.2007, a minor mineral quarry lease under the provision of rule 19(1)

of the Tamil Nadu Minor Mineral Concession Rules 1959, to quarry and

remove gravel and rough stone, overan extentof 1.59.5 Hectares in patta

land S.F.No.9/2B of Sivayam North village, Krishnarayapuram Taluk in

Karur district, had been granted to Thiru. R. Mathivanan, for a period of 5

(Five) years from 10.05.2OO7 to 09.05.2012'

During the time of inspection on 17.o7.2023, the following points were

noticed.

l.euarry was not in operation. It was informed that the rough stone

quarry was purchased by Thiru. Silambarasan'
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2. Rain water was stagnated in one part of the quarry pit.

From the observations made during the time of inspection, the following
particulars are submitted as directed vide para 5 of the Hon'ble NGT(sz)
order dated 18.05.2023.

SI
No

Directions of Hon'ble
Tribunal

Observations made by the
SEIAA.TN

Vide
Pa ra

s (i)

Details about the qua rrying
units and crusher units
sepa rately,

Details about the Quarry unit
furnished as above.

It is lea rnt from the cou nter
affidavit filed by the District
Collector, Karur in O.A. No
L48/2022 filed by Dr.
Sushmitha that as per the
proceedings of the Collector in 

I

R.C.No.220/ Minesl2007 dated 
I

30.04.2007 , a minor Mineral 
I

qua rry lease under the provision 
I

of rule 19( 1) of the Tamit Nadu 
I

Minor Mineral Concession Rules I

1959, to quarry and removel
gravel and rough store, over an 

Iextent of 1 . 59 . 5 H ecta res in I

patta S.F.No .g/ZB of Sivayam 
I

North villoge ,
Krishnarayapuram Taluk in
Karur district, had been granted
to Thiru. R. Mathivanan, for a
period of 5(Five) years from
10.05. 2OO7 to 09.05. 2012.

U nder the provisio ns of EIA
Notification 200G, the min ing of
less than 5Ha in case of minor
minerals does not require prior
Environmental clearance from the
MoEF&CC as on 30.04.2007.

From the above, it is clearly noted
that the q_Love qua rrying operation

Vide 
I 
Whether the respondents are

Para I op"rating the qua rry with
5 (ii) 

| 
valid Environmental

I Cleara nce/ Lease and if so,

I ttre validity of the same.
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(from 2007 to 2012) does not
require prior EC under EIA
N otification 2006.

Vide
Pa ra

s (iii)

If th ey h ad operated in

excess, whether the sa me
has been found out and any
com pensation has been
levied by the a ppropriate
a uth o rity .

o During the time of inspection, no
qua rrying activity was carried
o ut.

. It is observed that a penalty of
Rs. 8,6 L,7L,62L/- was imposed
to the above said qua rry vide
letter A L / L409 I 2023-02/, dated :

03.05.2023 issued by the
Reven ue Divisio n Officer,
Kulithalai for carrying out illicit
mining of !,96,289 m3.

Vide

Pa ra

5

(iv)

Similarly, for the crusher unit
also, what was the original
capacity of the crusher and
the expanded capacity and
whether they had valid
Consent to Operate originally
and also for the expanded
ca pacity a nd the period of
illegal operation (if any) and
the assessment of
com pe nsation paya ble by
them.

Not applicable, since this is a

Qua rry u nit.

Conclusion:

The PP had been granted the permission to carry out the mining

operations as per the proceedings of the district collector vide

R.C.No.220l Mines/2007 dated 30.04.2007, a minor Mineral quarry

lease under the provision of rule 19(1) of the Tamil Nadu Minor

Mineral Concession Rules 1959.

Under the provisions of EIA Notification 2006, the mining of less than

5Ha in case of minor minerals does not require prior Environmental

Clearance from the MoEF & CC as on 30.04.2007.

3. It is noted that the Environment Clearance in respect of minor

minerals with less than 5 Ha and implementation of the directions

1.

2.
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issued in DEEPAK KUMAR VS. STATE OF HARYANA (2OL2 (4) SCC

629) along with challenge to Notification dated 9.9.2013 issued by

the MoEF and certain other memorandums again were considered in

HIMMAT SINGH SHEKHASWAT VS STATE OF RAJASTAN & OTHERS

(O.A.No.123 of 2OLa) by the National Green Tribunal, Principal

Bench, New Delhi) and the Principal Bench by its order dated

13.1.2015 issued several directions including expeditious disposal of

the applications for prior Environment Clearance made in respect of

minor minerals of lease area with less than 5 Hectares.

From the above, it is clearly noted that the above quarrying operation

(from 2OO7 to 2012) does not require prior EC under EIA Notification

2006.

However, such mining operations shall need to obtain the consent to

operate (in the place of prior EC) from the State Pollution Control

Board under the provisions of Air (Prevention and Control of Pollution)

Act, 1981 and Water (Prevention and Control of Pollution) Act, L974

respectively. Hence, it is also clearly indicating that none of the earlier

notifications which cover the mining projects of minor minerals,

having mining lease extent of less than 5 hectares require EC till

2013.

Therefore, it is humbly submitted that the State Pollution Control Board

(SPCB) who is authority under the provisions of Air (Prevention and Control

of Pollution) Act, 1981 and Water (Prevention and Control of Pollution) Act,

L974 shall levy the penalty for any such illicit quarrying activity reported

by the District Authorities.

Hence, it is respectfully submitted to the Hon'ble NGT(SZ) that the penalty

levied by the State Pollution Control Board authorities shall be considered

if any, towards the environmental compensation for aforesaid illicit mining

activity carried out by the PP.

4.

5.

rrlE%23
K. KUMAR
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Item No.05:-   
 
       

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 

(Through Video Conference) 
 

 
 
 
 

Original Application No. 148 of 2022 (SZ) 
 

 

 
 

IN THE MATTER OF: 
 
 
Dr. Sushmitha, Chennai. 

…Applicant(s) 
Versus 

 
The Member Secretary, SEIAA,  
Chennai and Ors. 

...Respondent(s) 
 

 

Date of hearing: 18.05.2023. 
  

            

          
 

CORAM:      

 
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

For Applicant(s):            Mr. S. Saravanan represented 

Mr. S. Senthil & N. Zahid Ahmed. 

 
 

For Respondent(s):           Mr. G.M. Syed Nurullah Sheriff for R1. 

    Dr. D. Shanmuganathan for R2, R4 & R6. 

    Mr. Mohammed Salihu represented 

    Mrs. Shanmugavalli Sekar for R3 & R5. 

    Mrs. G. Thilakavathy a/w. Mr. V. Anandhamurthy, 

Mr. S. Kuberan & S. Koushik for R8 & R10.  
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ORDER 

 
 

1. A joint report by the SEIAA – Tamil Nadu and the Tamil Nadu 

Pollution Control Board dated 21.03.2023 is filed.  The report 

states that all the units were not in operation at the time of 

inspection which is said to have been caused on 16.03.2023 and 

they have mentioned that the machinery viz., Primary Jaw 

Crusher, Secondary Jaw Crusher, etc. are found in the units.  The 

report also states that the compliance report on the Consent to 

Operate conditions and an assessment of interim environmental 

compensation is enclosed vide annexure.    

 

2. A perusal of Annexure – III shows that the compliance statement 

for the conditions mentioned in the Consent Order of M/s. 

Navamani Mines Private Limited and M/s. Sri Rathinagiriswarar 

Blue Metals.  A cursory glance at the compliance report makes it 

clear that most of the conditions were not complied with and 

whether whatever was assured to be complied with are done by 

the units is not known.  Further, there is no specific timeline given 

for the unit to comply with the said shortcomings indicated in the 

compliance report.   

 

3. We are not very happy with the joint report filed by the SEIAA – 

Tamil Nadu and the Tamil Nadu Pollution Control Board, as 

particularly, the Pollution Control Board has not mentioned about 

the violations and compliance of the same and the penalty 

imposed for non-compliance, etc.   
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4. Therefore, we direct the SEIAA – Tamil Nadu and the Tamil 

Nadu Pollution Control Board to make an inspection once again 

and file their individual report answering the queries raised in the 

original application and also as required by this Tribunal.   Before 

the authorities go for inspection, let the applicant also be put on 

notice.   

 

5. The following particulars have to be furnished in the individual 

report to be filed by the SEIAA – Tamil Nadu and the Tamil Nadu 

Pollution Control Board after making a spot inspection. 

 

i. Details about the quarrying units and crusher units 

separately.   

 

ii. Whether the respondents are operating the quarry 

with valid Environmental Clearance / Lease and if 

so, the validity of the same.    

 

iii. If they had operated in excess, whether the same has 

been found out and any compensation has been 

levied by the appropriate authority.   

 

iv. Similarly, for the crusher unit also, what was the 

original capacity of the crusher and the expanded 

capacity and whether they had valid Consent to 

Operate originally and also for the expanded 

capacity and the period of illegal operation (if any) 

and the assessment of compensation payable by 

them.   
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6. Post the matter on 25.07.2023. 

 
Sd/-  

Smt. Justice Pushpa Sathyanarayana, JM 
 
 

 Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.148/2022(SZ) 
18th May 2023. Mn. 
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Thiru. K.V. GIRIDHAR, I.F.S.,
MBMBER SECRETARY

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NADU

3rd Floor, Panagal Maaligai.
No.1 Jeenis Road, Saidapet.

Chennai- 15.

Phone No.044-243 59973
Fax No. 044-24359975

TERMS OF REFE,RENCE (ToR)

LTNo.SEIAA-TN/F.No.6993/SEAC/ToR-761/2020Dated:24.09.2020 /
To

'Ivl. Navamani Mines Private Limited

Thiru. P. Mani.

Managing Director

No.5/898. Alagu Nagar

I'richy road

Namakkal District - 637 001

Sir / Madam,

Sub: SEIAA, Tamil Nadu -'l-erms of Reference (ToR) lor the Proposed Rough slone and

Gravel qLlarry lease over an extent ol'2.80.51Ia in S.F.No: 15ll & l5l2 at Sivayanr

(North) Village. Krishnarayapuram "l'aluk. Karur District, Tamil Nadu by

M/s. Navamani Mines Private Limited under pro.iect category - "Bl" and Schedule

S.No. l(a) - ToR issued along with Public Hearing- preparation of EIA report -
Regarding.

Ref: I . Online proposal No. SIA/TN/IVIIN/3 870 I /20 t9 Dated: 05.07 .20 19

2. Your application submitted for Terms of Reference dated: 01.08.2019

3. Minutes of the l66th SEAC Meeting held on 30.07.2020

4. Minutes of the 397th SEIAA Meeting held on 2l.Og.2O2O

Kindly refer to your proposal submitted to the State I-evel Impact Assessment Authority for

Terms of Reference.

OV
MEMBER SECRETARY

24 SEP mz8
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Lr No.SEIAA-TNi F.No.6993/SEAC/ToR- 7 6112020 Dated: 24.t)9.2020

The proponent, M/s. Navamani Mines Private Limited has submitted application fbr ToR on

01.08.2019, in Form-I, Pre- Feasibility report for the Rough stone and Gravel quarry lease over an

extent of 2.80.5Ha in S.F.No: 15ll & 1512 at Sivayam (North) Village, Krishnarayapuram Taluk,

Karur District, Tamil Nadu.

Discussion bv SEAC and the Remarks:-

The proposal was placed in the 1661h SEAC Meeting held on 30.07.2020. Based on the

presentation given by the project proponent and document furnished by the project proponent. the

SEAC has recommended the proposal for the grant o1'Terms of Reference (ToR) to SEIAA with

Public Hearing, subject to the following specific conditions in addition to the points mentioned in the

standard Terms of Reference for conducting Environment Impact Assessment study for non-coal

mining projects and information to be included in EIA/EMP report issued by the MoEF&CC.

l. The proponent shall furnish the contour map of thc rvater table detailing the number of wells

located around the site and impacts on thc wells due to nrining activity.

2. The proponent shall conduct the hydro-geological studl to evaluate the impact of proposed

mining activity on the groundwater table, agriculture activity. and water bodies such as

rivers, tanks, canals, ponds etc. located nearbl,bl the proposed mining area.

3. The proponent shall furnish the details on number of groundwater pumping wells, open wells

within the radius of I km along with the water levels in both monsoon and non-monsoon

seasons. The proponent would also collect the data of water table level in this area during

both monsoon and non-monsoon seasons from the PWD / TWAD.

4.

5.

6.

8.

The Proponent shall conduct the Cumulative impact study on the Agricultural area due to

Mining, Crushers and other activities around the site area.

The details of surrounding well and the curnulative impact on the ground water shall be part

of EIA study.

The Socio-economic impact assessment due to the project needs to be carried out within

lOkm ofthe buffer zone lrom the mines.

A detailed report on the green belt development already undertaken is to be fumished. They

also need to submit the proposal for green belt activities for the proposed mine(s).

Proposal for CER activities should be furnished taking into consideration the requirement of
the local habitants available within the buffer zone as per Oflice Memorandum of MoEF &
CC dated 01.05.2018.

,Mil."

7.

2 
'l 
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"9,
10.

Lr No. SEIAA-TN/F.No. 6993/SEAC/ToR- 7 6l I 2020 Dated : 24.09.2020 SErAA-TN ./

A detailed Mine-closure plan for the proposed pro.iect shall be submitted.

A detail report on the safety and health aspects of the workers and for the surrounding

habitants during operation of mining for drilling and blasting shall be submitted.

I L The recommendation for the issue of Terms of Reference is subject to the outcome of the

Hon'ble NGT, Principal Bench, New Delhi in O.A No.l86 of 2016 (M.A.No.35012016) and

O.A. No.20012016 and O.A.No.580/2016 (M.A.No.118212016) and O.A.No.102/2017 and

O.A.No.40412016 (M.A.No. 75812016, M.A.No.92012016, M.A.No.l12212016,

M.A.No.l2l20l7 & M.A. No. 843/2017) and O.A.No.40512016 and O.A.No.520 of 2016

(M.A.No. 981 /2016, M.A.No.98212016 & M.A.No.3S4t20t7).

12. Details of the lithology of the mining lease area shall be furnished.

13.A study shall be conducted on the numbcr of trees (name of the species, age) present in the

mining lease applied area and how, it will be managed during mining activity.

14. The proponent shall furnish the following details along with the EIA Report from AD/DD -

mines of concern District to ensure no violation file is appraised under normal cases.

a) What was the period of the operation and stoppage of the earlier mines with last

work pennit issued by the AD /DD mines?

b) Quantity of minerals mined out.

c) Detail of approved depth of mining.

d) Actual depth of the mining achieved earlier

e) Name of the person already mined in that leases area.

0 If EC and CTO already obtained compliance report from competent authority to be

furnished.

Discussion by SEIAA and the Remarks:-

The proposal was placed before the 397th SEIAA Meeting held on 21.0g.2020. After detailed

discussion the Authority decided to grant Terms of Reference along with Public Hearing for the

preparation of EIA Report with additional ToR as recommended by SEAC and subject to general

conditions in addition to the following conditions:

l. Details of study on social impact, including Iivelihood of locar people.

2. A specific study should include impact on flora & fauna, disturbance to migratory pattern of
animals.

cN:-/
MBMBBR SECRETARY

0l SEIAA-rN

N

\
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Lr No.SEIAA-TN/F.No.6993/SEAC/ToR- 7 61 12020 Dated: 24.09.2020

3. Reserve funds should be earmarked for proper closure plan.

4. A detailed plan on plastic waste management shall be fumished. Further, the proponent

should strictly comply with, Tamil Nadu Government Order (Ms) No.84 Environment and

lorests (EC.2) Department dated 25.06.2018 regarding ban on one time use and throw away

plastics irrespective of thickness with effect lrom 0 I .01 .201 9 under Environment (Protection)

Act, 1986. In this connection, the project proponent has to furnish the action plan.

5. A detailed post-COVID health management plan for workers as per ICMR and MHA

guidelines or the State Govt. guideline may be followed and report shall be furnished.

A. STANDARD TERMS OF REFERENCE

1) Year-wise production details since 1994 should be given. clearly stating the highest production

achieved in any one year prior to 1994. It may also be categorically informed whether there

had been any increase in production aftcr the EIA Notification 1994 came into force. w.r.t. the

highest production achieved prior to 1994.

2) A copy of the document in support of the fact that the Proponent is the rightful lessee of the

mine should be given.

3) All documents including approved mine plan. EIA and Public Hearing should be comparible

with one another in terms of the mine lease area, production levels, waste generation and its

management, mining technology etc. and should be in the name ofthe lessee.

4) All corner coordinates of the mine lease area, superimposed on a High Resolution hragerl/

topo sheet, topographic sheet, geomorphology and geology of the area should be provided.

Such an Imagery of the proposed area should clearly show the land use and other ecological

features ofthe study area (core and buffer zone).

5) Information should be provided in Survey of India Topo sheet in l:50,000 scale indicating

geological map of the area, geomorphology of land forms of the area, existing minerals and

mining history ofthe area. important water bodies. streams and rivers and soil characteristies.

6) Details about the land proposed for mining activities should be given with infonnation as to

whether mining conforms to the land use policy of the State: land diversion for mining should

have approval from State land use board or the concerned authorify.

7) It should be clearly stated whether the proponent Company has a rvell laid down Environment

Policy approved by its Board of Directors? If so, it may be spelt out in the EIA Report with

description of the prescribed operating process/procedures to bring into focus any

,,fua;;*
24 SEP 2020Page 4 of 13
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Lr No.SEIAA-TN/F.No.6993/SEAC/ToR- 7 6t t2020 Datedt 24.09.2020

8)

e)

l0)

infringement/deviation/ violation of the environmental or forest norms/ conditions? The

hierarchical system or administrative order of the company to deal with the environmental

issues and for ensuring compliance with the EC conditions may also be given. The system of
reporting ol'non-compliances / violations olenvironmental norms to the Board of Directors of
the company and/or shareholders or stakeholders at large, may also be detailed in the EIA

Report.

lssues relating to Mine Safery. including subsidence study in case of underground mining and

slope study in case of open cast mining, blasting study etc. should be detailed. The proposed

safeguard measures in each case should also be provided.

The study area will comprise of l0 km zone around the mine lease from lease periphery and

the data contained in the EIA such as waste generation etc. should be for the life ofthe mine /
Iease period.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife
sanctuary, national park, migratory routes of fbuna, water bodies. human settlements and other

ecological features should be indicaled. Land use plan of the mine lease area should be

prepared to encompass preoperational, operational and post operational phases and submitted.

Impact. ifany, ofchange of land use should be given.

Details ofthe land for any over Burden Dumps outside the mine lease, such as extent of land

area, distance from mine lease. its land use, R&R issues, ifany, should be given.

certificate f'rom the competent Authority in the State Forest Department should be provided,

confirming the involvement of forest land, if any, in the project area. ln the event of any

contrary claim by the Pro.iect Proponent regarding the status of forests, the site may be

inspected by the state Forest Department along with the Regional office of the Ministry to

ascertain the status of lorests, based on which, the certificate in this regard as mentioned

above be issued. In all such cases. it would be desirable for representative of the State Forest

Department to assist the Expert Appraisal Committees.

Status of forestry clearance for the broken up area and virgin forestland involved in the project

including deposition of Net Present value (NpV) and compensatory Afforestation (cA)
should be indicated. A copy ofthe forestry clearance should also be furnished.

Implementation status of recognition of forest rights under the Scheduled rribes and other

Traditional Forest Dwellers (Recognition of Forest Rights) Act,2006 should be indicated.

oN,----
MEMBTER SECRETARY

/ SErAA-TN

,M

t2)

il)

l3)

l4)
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l5)

l6)

Lr No.SEIAA-TN/F.No.6993/SEAC/ToR- 76112020 Da ted 24.09.2020 I Srru.-rN

The vegetation in the RF / PF areas in the study area, with necessary details, should be given.

A study shall be got done to ascertain the impact ofthe Mining Project on ivildlile olthe study

area and details furnished. Impact of the project on the wildlife in the surrounding and any

other protected area and accordingly, detailed mitigative measures required, should be worked

out with cost implications and submitted.

Location olNational Parks, Sanctuaries, Biosphere Reserves. Wildlife Corridors. Ramsar site

Tiger/ Elephant Reserves/(existing as well as proposed). ifany. within l0 km ofthe mine lease

should be clearly indicated, supported by a location map duly authenticated by Chiei Wildlit'e

Warden. Necessary clearance. as may.. be applicable to such projects due to proximity of the

ecologically sensitive areas as mentioned above. should be obtained from the Standing

Committee of National Board of Wildlifc and copy furnished.

A detailed biological study of the study area [core zone and buffer zone ( l0 km radius of the

periphery of the mine lease)] shall be canied out. Details of flora and fauna. endangered.

endemic and RET Species duly authcnticated, separately for core and buffer zone should be

lurnished based on such primary field survey, clearly indicating the Schedule of the launa

present. In case of any scheduled-I f'auna found in the study area, the necessary plan along

with budgetary provisions for their conservation should be prepared in consultation with State

Forest and Wildlife Department and details fumished. Necessary allocation of t'unds for

implementing the same should be made as part of the project cost.

Proximity to Areas declared as 'Critically Polluted' or the Project areas likely to come under

the'Aravali Range', (attracting court restrictions for mining operations), should

also be indicated and where so required. clearance certifications lrom the prescribed

Authorities, such as the SPCB or State Mining Department should be secured and furnished to

the effect that the proposed mining activities could be considered.

Similarly. for Coastal Projects. a CRZ map duly authenticated by one of the authorized

agencies demarcating LTL. HTL, CRZ area, location of the mine lease with respect to CRZ,

coastal features such as mangroves, if any, should be furnished. (Note: The Mining Projects

falling under CRZ would also need to obtain approval of the concerned Coastal Zone

Management Authority).

R&R Plan/compensation details for the Project Afi'ected People (PAP) should be furnished.

While preparing the R&R Plan. the relevant State,4.lational Rehabilitation & Resettlement

ON"---
MEMdhR SECRETARY
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Lr No.SEIAA-TN/F.No.6993/SEAC/ToR- 7 61 t2020 Dated: 24.09.2020

22)

Policy should be kept in view. In respect of SCs /STs and other weaker sections of the society

in the study area, a need based sample survey, family-wise, should

be undertaken to assess their requirements, and action programmes prepared and submitted

accordingly, integrating the sectoral programmes of line departments ofthe state Government.

It may be clearly brought out whether the village(s) located in the mine lease area will be

shifted or not. The issues relaring to shifling of village(s) including their R&R and socio-

economic aspects should be discussed in the Report.

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post

lronsoon season) : December-February (winter season)]primary baseline data on ambienl air

quality as per GPCB Notification of 2009, water quality, noise level. soil and flora and fauna

shall be collected and the AAQ and other data so compiled presented date-wise in the EIA and

EMP Report. Site-specific meteorological data should also be collected. The location of the

monitoring stations should be such as to represent whole of the study area and .iustified
keeping in view the pre-dominant downwind direction and location of sensitive receptors.

There should be at least one monitoring station within 500 m olthe mine lease in the pre-

dominant downwind direction. The mineralogical composition of pM10, particularly for free

silica, should be given.

Air quality modeling should be carried out for prediction ol impact of the project on the air
quality ofthe area. It should also take into account the impact ofmovement of Vehicles fbr

transponation of mineral. 'lhe details of the model used and input parameters used for

modeling should be provided. The air quality contours may be shown on a location map

clearly indicating the location of the site, location of sensitive receptors, if any, and the

habitation. The wind roses showing pre-dominant wind direction may also be indicated on the

map.

24) The water requirement for the Project, its avaitability and source should be furnished. A
detailed water balance should also be provided. Fresh water requirement for the project should

be indicated.

25) Necessary clearance from the Competent Authority for drawl of requisite quantity of water for
the Project should be provided.

26) Description of water conservation measures proposed to be adopted in the Project should be

given. Details ofrainwater harvesting proposed in the project, ifany, should be provided.

23)

C\'--
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27',)

28)

Impact ol the Project on the water quality, both surf-ace and groundwater, should be assessed'

and necessary safeguard measures, if any required, should be provided.

Based on actual monitored data, it may clearly be shown whether working will intersect

groundwater. Necessary data and documentation in this regard may be provided. In case the

working will intersect groundwater table, a detailed Hydro Ceological Study should be

undertaken and Report furnished. The Report inter-alia, shall include details ofthe aquilers

present and impact of mining activities on these aquifers. Necessary permission from Central

Ground Water Authority for working below ground water and for pumping ol ground water

should also be obtained and copy furnistred.

Details of any stream. seasonal or otherrvise. passing throtrgh the lease area and modification /

diversion proposed. ifany, and the impact ofthe same on thc hydrolog)' should be brought out.

Information on site elevation, rvorking depth. groundwater table etc. Should be provided both

in AMSL and bgl. A schematic diagram may also be provided for the same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular tbrrn

(indicating the linear and quantitative coverage, plant species and time frame) and submitted.

keeping in mind, the same will havc to be cxecutod up tiont on commencement ofthe Project.

Phase-wise plan of plantation and compensatory afforestation should be charted clearly

indicating the area to be covered under plantation and the species to be planted. The details of

plantation already done should be given. The plant species selected for green belt should have

greater ecological value and should be ol good utility value to the local population with

emphasis on local and native species and the species rvhich are tolerant to pollution.

Impact on local transport inl-rastructure due to the Project should be indicated. Projected

increase in truck traf'fic as a result of the Project in the present road netrvork (including those

outside the Project area) should be worked out, indicating whether it is capable of handling the

incremental load. Arangement for improving the infiastructure. ii contemplated (including

action to be taken by other agencies such as State Covernment) should be covered. Proiect

Proponent shall conduct lmpact of Transportation study as per lndian Road Congress

Guidelines.

33) Details of the onsite shelter and facilities to be provided to the mine rvorkers should be

included in the EIA Report.

34) Conceptual post mining land use and Reclamation and Restoration of mined out areas (with

2e)

30)

3t)

3Z)

K"
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plans and with adequate number of sections) should be given in the EIA report.

35) Occupational Health impacts of the Project should be anticipated and the proposed preventive

measures spelt out in detail. Details of pre-placement medical examination and periodical

medical examination schedules should be incorporated in the EMP. The project specific

occupational health mitigation measures with required facilities proposed in the mining area

may be detailed.

36) Ptrblic health implications of the Project and related activities for the population in the impact

zone should be systematically evaluated and the proposed remedial measures should be

detailed along with budgetary allocations.

37) Measures of socio economic significance and influence to the local community proposed to be

provided by the Project Proponent should be indicated. As far as possible, quantitative

dimensions may be given with time frames for implementation.

38) Detailed Environmental Management Plan (EMP) to mitigate the environmental impacts

which. should inter-alia include the impacts of change of land use, loss of agricultural and

grazing land, if any, occupational health impacts besides other impacts specific to the proposed

Project.

39) Public Hearing points raised and commitment of the Project Proponent on the same along with

time bound Action Plan with budgetary provisions to implement the same should be provided

and also incorporated in the final EIA/EMP Report of the project.

40) Details of litigation pending against the projecl if any, with direction /order passed by any

Court of Law against the project strould be given.

4l) The cost of the Project (capital cost and recurring cost) as well as the cost towards

implementation of EMP should be clearly spelt out.

42) A Disaster management Plan shall be prepared and included in the EIA/EMP Report.

43) Benefits of the Project if the Project is implemented should be spelt out. The benefits of the

Project shall clearly indicate environmental, social, economic, employment potential, etc.

44) Besides the above. the below mentioned general points are also to be followed:-

a) Executive Summary of the EIAIEMp Report

b) All documents to be properly referenced with index and continuous page numbering.

c) Where data are presented in the Report especially in Tables, the period in which the data

were collected and the sources should be indicated.

oN/-
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d) Project Proponent shall enclose all the analysis/testing reports of water, air. soil, noise

etc. using the MoEF&CCNABL accredited laboratories. All the original analysis/testing

repons should be available during appraisal olthe Project.

e) Where the documents provided are in a language other than English, an English

c)

translation should be provided.

The Questionnaire for environmental appraisal ol mining pro.iects as devised earlier by

the Ministry shall also be filled and submitted.

While preparing the EIA report, the instructions fbr the Proponents and instructions lor

the Consultants issued by MoEF&CC vide O.M. No. J-ll0l3/41/2006-IA.II(I) dated 4th

August, 2009, which are available on the website of this Ministry, should be followed.

Changes, if any made in the basic scope and project parameters (as submitted in Form-l

and the PFR for securing the TOR) should be brought to the attention of MoEF&CC

with reasons for such changes and permission should be sought. as the ToR ma1'also

have to be altered. Post Public Hearing changes in structure and content of the draft

EIA/EMP (other than modifications arising out of the P.H. process) will entail

conducting the PH again rvith the reviscd documentation.

As per the circular no. J-ll0l li6l812010-lA.ll(l) dated 30.5.2012, certified report ofthe

status of compliance of the conditions stipulated in the Environment Clearance for the

existing operations of the project, should be obtained from the Regional Ofllce of

Ministry of Environment, Forest and Climate Change, as may be applicable.

The EIA report should also include (i) surl'ace plan of the area indicating contours of

main topographic features, drainage and mining area. (ii) geological maps and sections

and (iii) sections of the mine pit and external durnps. if any. clearly shorving the land

leatures of the adjoining area.

In addition to the above. the followins shall be furnished:-

i)

The Executive summan, of the EIA/EMP renort in about 8-10 pages should be prenared

incorporatins the information on followins points:

Project name and location (Village. District. State, Industrial Estate (ifapplicable).

Process description in brief, specifically indicating the gaseous emission. liquid ef.fluent and

solid and hazardous rvastes.

CM----
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3. Measures for mitigating the impact on the environment and mode of discharge or disposal.

4. Capital cost of the project, estimated time of completion.

5. The proponent shall furnish the contourmap of the watertable detailing the numberof wells

located around the site and impacts on the wells due to mining activity.

6. A detailed study of the lithology of the mining lease area shall be furnished.

7. Details of village map, "A" register and FMB sketch shall be furnished.

8. Detailed mining closure plan for the proposed project approved by the Geology of Mining

department shall be shall be submitted along with EIA report.

9. Obtain a letter /certificate from the Assistant Director of Geology and Mining standing that

there is no other Minerals/resources like sand in the quarrying area within the approved depth

of mining and below depth of mining and the same shall be furnished in the EIA report.

10. EIA report should strictly follow the Environmental lmpact Assessment Guidance Manual for

Mining of Minerals published February 2010.

11. Detail plan on rehabilitation and reclamation camicd out for the stabilization and restoration of
the mined areas.

12. The EIA study report shall include the sumounding mining activity, if any.

13. Modeling study for Air, Water and noise shall be carried out in this field and incremental

increase in the above study shall be substantiated with mitigation measures.

l4' A study on the geological resources available shall be carried outand reported.

l5' A specific study on agriculture & livelihood shall be carried out and reported.

16. Impact of soil erosion, soil physical chernical and biological property changes may be

assumed.

17. Site selected for the project - Nature of land - Agricultural (single/double crop), baren, Govt./
private land, status of is acquisition, nearby (in2-3 km.) water body, population, with in lQkm

other industries. forest , eco-sensitive zones, accessibility, (note - in case of industrial estate

this information may not be necessary)

18. Baseline environmental data - air quality, surface and ground water quality, soil characteristic.

flora and fauna, socio-economic condition of the nearby popuration

l9.Identification of hazards in handling, processing and storage of hazardous material and safety

system provided to mitigate the risk.

20. Likely impact of the project on air, water, land, flora-fauna and nearby population

N--
MEMBER SECRETARY

// ,/ SEIAA-TN

,V
2{ sEP 2020

Page ll of13

41



Lr No.SEIAA-TN/F.No.6993/SEAC/ToR- 7 61 12020 Dated: 2.1.09.2020 SE IAA-1'N

2 I . Emergency preparedness plan in case of natural or in plant emergencies

22. Issues raised during public hearing (ifapplicable) and response given

23. CER plan with proposed expenditure.

24. Occupational Health Measures

25. Post project monitoring plan

26. The project proponent shall carry out detailed hydro geological study through

intuitionsNABET Accredited agencies.

27. A detailed report on the green belt development already undertaken is to be furnished and also

submit the proposal for green beh activities.

28. The proponent shall propose the suitable control measure to control the fugitive emissions

during the operations ofthe mines.

29. A specific study should include impact on flora & fauna. disturbance to migratory pattem of

animals.

30. Reserve funds should be earmarked for proper closure plan.

3l . A detailed plan on plastic waste management shall be l'urnished. Further, the proponent should

strictly comply with, Tamil Nadu Government Order (Ms) No.84 Environment and forests

(EC.2) Department dated 25.06.2018 regarding ban on one time use and throw away plastics

irrespective of thickness with eft-ect f'rom 01.01.2019 under Environment (Protection) Act,

1986. In this connection, the project proponent has to furnish the action plan.

Besides the above. the below mentioned general ooints should also be followed:-

a. A note confirming compliance of the TOR, with cross referencing ofthe relevant sections /

pages of the EIA report should be provided.

b. All documents may be properly referenced with index, page numbers and continuous page

d.

numbering.

Where data are presented in the report especially in tables. the period in which the data were

collected and the sources should be indicated.

While preparing the EIA report. the instructions for the proponents and instructions fbr the

consultants issued by MoEF & CC vide O.M. No. l-l 101314112006-IA.II (D dated 4th

August,2009, which are available on the website of this Ministry should also be followed.

,"W6i,,o*"
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e. The consultants involved in the preparation of EIA/EMP report after accreditation with

Quality Council of India (QCI)/National Accreditation Board of Education and Training

(NABET) would need to include a certificate in this regard in the EIA/EMP reports prepared

by them and dak provided by other organization/Laboratories including their status of

approvals etc. In this regard circular no F. No.J -1101317712004-IA-II(I) dated 2'd December,

2009, l8r'March 2010,28th May 2010,28th June 2010,31't December 2010 & 30th

September 201 I posted on the Ministry's rvebsite http://www.moef.nic.in/ may be referred.

. After preparing the EIA (as per the generic structure prescribed in Appendix-Ill of

the EIA Notification, 2006) covering the above mentioned points, the proponent will

take further necessary action for obtaining Environmental Clearance in accordance

with the procedure prescribed under the EIA Notification, 2006.

to the SEIAA, Tamil Nadu for obtaining

SEIAA-TN

' The TORs prescribed shall be valid for a period of three vears from the date of

issue. 1'or submission of the EIA/EMP

II(l)(part) dated 29tr' August, 20 I 7.

report as per OMNo.J-1 1013/4112006-lA-

Copy to:

L The Additional Chief Secretary,to'Government, Environment & Forests Department'

Govt. of Tamil Nadu, Fort St. George, Chennai - 9'

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan,

CBD Cum-Office Complex, East Arjun Nagar, New Delhi 110032'

3. The Member Secretary, TamilNadu Pollution control Board,

76, Mount Salai. Guindy, Chennai-600 032'

4. The APCCF (C), Regional Office. MoEF & CC (SZ)' 34, fmPC Building, l"& 2nd

Floor,CathedralGardenRoad,Nungambakkam'Chennai-34'

5. Monitoring cell, IA Division, Ministry of Environment, Forests & cc'

Paryavaran Bhavan. CGO Cornplex, Nerv Delhi 110003

6. The District Collector, Karur District

7. Stock File.

24 sEP @
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Dr. JAYANTHI. M, I.F.S

MEMBER SECRETARY

STATE LEVEL ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY - TAMIL NADU

3rd Floor, Panagal Maaligai,

No.1 Jeenis Road, Saidapet,

Chennai-15.

Phone No.044-24359973

Fax No. 044-24359975

TERMS OF REFERENCE OoR)

1.01.2020

To

Thiru.M.Palaniyandi

No.2/34, Ambalakara Street

Srirangam Taluk

Tiruchirappalli District - 620 102

Sir / Madam,

oR) for the Rough stone &

quarry lease over an extent of 2.34.5 Ha at S.F.Nos. 212 in Sivayam

Village, Krishnarayapuram Taluk, Karur District, Tamil Nadu by

M.Palaniyandi under project category - ((B1" and Schedule S.No. 1(a)

issued along with Public Hearing- preparation of EIA report -Regarding.

Gravel

(North)

Thiru.

- ToR

Ref: 1. Your application submitted Terms of Reference dated: 16.08.2019

2. Minutes of the 138th SEAC Meeting held on 09.ll.2Ol9

3. Minutes of the 368th SEIAA Meeting held on 31.01.2020

Kindly refer to your proposal submitted to the State Level Impact Assessment Authority

for Terms of Reference.

The proponent, Thiru. M.Palaniyandi, submitted application for ToR on 16.08.2019,

in Form-I, Pre- Feasibility report for stone & Gravel quarry lease over an extent of

&rARY
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2.34.5 Ha at S.F.Nos. 212 in Sivayam (North) Village, Krishnarayapuram Taluk, Karur District,

Tamil Nadu.

The project proposal was placed in the 138th SEAC meeting held on 09.11.2019. Based on the

presentation made by the proponent and the documents fumished, the SEAC decided to

recommend the proposal for the grant of Terms of Reference (ToR) to SEIAA with Public

Hearing, subject to the following specific conditions in addition to the normal conditions as part

ofToR:

1. The study shall be conducted on the combined impact of the quarries in the cluster

2. A detailed study of the lithology of the mining lease area shall be fumished.

3. Details of village map, "A" regrster and FMB sketch shall be fumished.

4. The proposal for green belt activities shall be fumished.

5. The Socio economic studies should be carried out within l0km buffer zone from the

mines.

6. Detailed study report combined impact of the crushers, impact of the water body, open

well detail within 1 km radius impact on this the project proponent shall fumish in the

EIA report.

';:ffi :--ff-jl:;ff ,*ffi mm:;H;fl 
":;::bv'[heGe''I'gv'f

8. The spot levels and contour levels of the proposed quarry site shall be studied and the

same shall be fumished to 
"torrg 

tr;
9. A detailed report on the safety and health aspects of the workers and for the surrounding

habitants during operation of mining for drilling and blasting shall be submiued.

10. The proponent may conducts Hydrology study repofi towards the impact of this mining

on the surface water & ground hydrology and furnished the report along with EIA report.

11. The proposal for CER shall be fumished with time frame as per Office Memorandum of

MoEF & CC dated 01.05.2018.

12. Obtain a letter /certificate from the Assistant Director of Geology and Mining standing

that there is no other Minerals/resources like sand in the quarrying area within the

approved depth of mining and

the EIA report.

and the same shall be fumished in

1-*"-
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13. Ground water quality monitoring should be conducted as per norrns and the report shall

furnish in the EIA report.

14. EIA report should strictly follow the Environmental Impact Assessment Guidance

Manual for Mining of Minerals published February 201,0.

15. Detail plan on rehabilitation and reclamation carried out for the stabilization and

restoration of the mined areas.

The EIA study report shall include the surrounding mining activity, if any.

Modelling study for Air, Water and noise shall be carried out and incremental increase in

the above study shall be substantiated with mitigation measures.

A study on the geological resources available shall be carried out and reported.

A specific study on agriculture & livelihood shall be carried out and reported.

Impact on ponds, rivers and other water bodies-to be elaborated.

Impact of soil erosion, soil physical chemical and biological property changes may be

assumed.

The recommendation for the issue of Terms of Reference is subject to the final outcome

of the Hon'ble NGT, Principal Bench, New Delhi in O.A No. 186 of 2016

(M.A.No. 3 50 120 I 6) and O.A.N o.700 l20l 6 and,',Q.A.No. 5 80/20 1 6 (M.A.No. I 182120 16)

and O.A.No.l02l20l7 and ffi .e.N o.7 58t20r6, M.A.No. g2or2ot6,

16.

t7.

18.

19.

20.

2t.

22.

M.A.No. I l22l 201 6, M.A. No. t ZlZOffiffie.No. 843/20 1 7) and O.A.No.4O 5 I 20t 6 and

o.A.No.520 of 20 1 6 (M.A.No.er r rffi UmiA.No.e82l20 1 6 & M.A.No.3 8 4/2017).

The proposal was placed before the 368th Authority meeting held on 31.01.2020. The

Authority decided to recommend the proposal for the grant of ToR along with public hearing for

the preparation of EIA Report with additional ToR as recommended by SEAC in addition to the

following conditions:

1. Details of study on social impact, including livelihood of local people.

2. A specific study should include impact on flora & fauna, disturbance to migratory

pattern of animals.

3. Reserve funds should be earmarked for proper closure plan.

4. A detailed plan on plastic waste management shall be furnished. Further, the proponent

should strictly comply wj
r@,fr@.',.-KGovernment 

Order (Ms) No. 84 Environment

J+,y 
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and forests (EC.2) Department dated 25.06.2018 regarding ban on one time use and

throw away plastics irrespective of thickness with effect from 01.01.2019 under

Environment (Protection) Act, 1986. In this connection, the project proponent has to

fumish the action plan.

A. STANDARD TERMS OFREFERENCE

1) Year-wise production details since 1994 should be given, clearly stating the highest

production achieved in any one year pnor to 1994.It may also be categorically informed

whether there had been any increase in production after the EIA Notification 1994 came

into force, w.r.t. the highest production achieved prior to 1994.

2) A copy of the document in support of the fact that the Proponent is the rightful lessee of

the mine should be given.

3) All documents including approved mine plan, EIA and Public Hearing should be

compatible with one another in terms of the mine lease area, production levels, waste

s)

generation and its management, mining technology etc. and should be in the name of the

lessee.

4) All comer coordinates of the mine lease area, superimposed on a High Resolution

Imagery/ topo sheet, topogBphic sheet, ogy and geology of the area should be

provided. Such an Imagery should clearly show the land use and

other ecological features of zone).

Information should be provided in Survey of India Topo sheet in I :50,000 scale indicating

geological map of the area, geomorphology of land forms of the area, existing minerals

and mining history of the area, important water bodies, streams and rivers and soil

characteristics.

Details about the land proposed for mining activities should be given with information as

to whether mining conforms to the land use policy of the State; land diversion for mining

should have approval from State land use board or the concemed authority.

It should be clearly stated whether the proponent Company has a well laid down

Environment Policy approved by its Board of Directors? If so, it may be spelt out in the

EIA Report with description of the prescribed operating process/procedures to bring into

focus any infringement/df bn of the environmental or forest norms/

conditions? The hi

6)

7)

;,:l
't

l:l
t\
.-.1\
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8)

e)

10)

the environmental issues and for ensuring compliance with the EC conditions may also be

given. The system of reporting of non-compliances / violations of environmental norms to

the Board of Directors of the Company and/or shareholders or stakeholders at large, may

also be detailed in the EIA Report.

Issues relating to Mine Safety, including subsidence study in case of underground mining

and slope study in case of open cast mining, blasting study etc. should be detailed. The

proposed safeguard measures in each case should also be provided.

The study area will comprise of 10 km zone around the mine lease from lease periphery

and the data contained in the EIA such as waste generation etc. should be for the life of

the mine / lease period.

Land use ofthe study area delineating forest area, agricultural land, grazing land, wildlife

sanctuary, national park, migratory routes of fauna, water bodies, human settlements and

other ecological features should be indicated. Land use plan ofthe mine lease area should

be prepared to encompass preoperational, operational and post operational phases and

submitted. Impact, if any, of change ofland use should be given.

Details ofthe land for any Over Burden Dumps outside the mine lease, such as extent of

land area, distance from mine lease, its land use,.R&R issues, if any, should be given.

A Certificate from the Competent Authority in the State Forest Department should be

provided, confirming the involvement of forest land, if any, in the project area. In the

event of any contrary claim by the Project Proponent regarding the status of forests, the

site may be inspected by the State Forest Department along with the Regional Office of

the Ministry to ascertain the status of forests, based on which, the Certificate in this regard

as mentioned above be issued. In all such cases, it would be desirable for representative of

the State Forest Department to assist the Expert Appraisal Comminees.

Status of forestry clearance for the broken up area and virgin forestland involved in the

Project including deposition of net present value (NPV) and compensatory afforestation

(CA) should be indicated. A copy of the forestry clearance should also be fumished.

Implementation status ofrecognition of forest rights under the Scheduled Tribes and other

Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated.

15) The vegetation in the RF / PF area, with necessary details, should be

glven.

l1)

t2)

l3)

14)

Page 5 of 13
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r7)

16) A study shall be got done to ascertain the impact of the Mining Project on wildlife of the

study area and details fumished. Impact of the project on the wildlife in the sunounding

and any other protected area and accordingly, detailed mitigative measures required,

should be worked out with cost implications and submitted.

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar

site Tiger/ Elephant Reserves/(existing as well as proposed), if any, within 10 km of the

mine lease should be clearly indicated, supported by a location map duly authenticated by

Chief Wildlife Warden. Necessary clearance, as may be applicable to such projects due to

proximity ofthe ecologically sensitive areas as mentioned above, should be obtained from

the Standing Committee of National Board of Wildlife and copy fumished.

A detailed biological study of the study area [core zone and buffer zone (10 km radius of

the periphery of the mine lease)] shall be carried out. Details of flora and fauna,

endangered, endemic and RET Species duly authenticated, separately for core and buffer

zone should be fumished based on such primary field survey, clearly indicating the

Schedule of the fauna present. In case of any scheduled-I fauna found in the study area,

the necessary plan along with budgetary provisions for their conservation should be

prepared in consultation with State Forest and Wildlife Department and details fumished.

Necessary allocation of funds for implementing the same should be made as part of the

project cost.

Proximity to Areas declared as 'Critically Polluted' or the Project areas likely to come

under the 'Aravali Range', (attracting court restrictions for mining operations), should

also be indicated and where so required, clearance certifications from the prescribed

Authorities, such as the SPCB or State Mining Department should be secured and

fumished to the effect that the proposed mining activities could be considered.

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authonzed

agencies demarcating LTL. HTL, CRZ area,location of the mine lease w.r.t CRZ, coastal

features such as mangroves, if any, should be fumished. (Note: The Mining Projects

falling under CRZ would also need to obtain approval of the concemed Coastal Zone

2r)

Management Authority).

R&R Plan/compensation details Project Affected People (PAP) should

fumished. While preparing relevant State/National Rehabilitation

3

18)

te)

20)

be

&
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Resettlement Policy should be kept in view. In respect of SCs /STs and other weaker

sections of the society in the study area, a need based sample survey, family-wise, should

be undertaken to assess their requirements, and action programmes prepared and

submitted accordingly, integrating the sectoral programmes of line departments of the

State Govemment. It may be clearly brought out whether the village(s) located in the mine

lease area will be shifted or not. The issues relating to shifting ofvillage(s) including their

R&R and socio-economic aspects should be discussed in the Report.

22) Orc season (non-monsoon) [i.e. March-May (Summer Season); October-December (post

monsoon season) ; December-February (winter season)]primary baseline data on ambient

EMP Report. Site-specific meteorolog! also be collected. The location of
n

whole ofthe study area andjustifiedthe monitoring stations should be

26) Description of water to be adopted in the Project should

keeping in view the pre-dominant downwind direction and location of sensitive receptors.

There should be at least one monitoring station within 500 m ofthe mine lease in the pre-

dominant downwind direction. The mineralogical composition of PMl0, particularly for

free silica, should be given.

23) Air quality modeling should be caniedSlfrediction of impact of the poject or the

air quality of the area. It should also fk{lfo account the impact of movement of

Vehicles for transportation of mineral. The details of the model used and input pammeters

used for modeling should be provided. The air quality contours may be shown on a

location map clearly indicating the location of the site, location of sensitive receptors, if
any, and the habitation. The wind roses showing pre-dominant wind direction may also be

indicated on the map.

24) 'the water requirement for the Project, its availability and source should be fumished. A

detailed water balance should also be provided. Fresh water requirement for the Project

should be indicated.

25) Necessary clearance from the Competent Authority for drawl of requisite quantity of

water for the Project should be provided.

3 t JA:t 
Yc?t
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be given. Details of rainwater harvesting proposed in the Project, if any, should be

provided.

27) Impact of the Project on the water quality, both surface and groundwater, should be

assessed and necessary safeguard measures, if any required, should be provided.

28) Based on actual monitored data, it may clearly be shown whether working will intersect

groundwater. Necessary data and documentation in this regard may be provided. In case

the working will intersect groundwater table, a detailed Hydro Geological Study should be

undertaken and Report fumished. The Report inter-alia, shall include details of the

aquifers present and impact of mining activities on these aquifers. Necessary permission

from Central Ground Water Authority for working below ground water and for pumping

ofground water should also be obtained and copy fumished.

29) Details of any stream, seasonal or otherwise, passing through the lease area and

modification / diversion proposed, if any, and the impact of the same on the hydrology

should be brought out.

30) lnformation on site elevation, working depth, groundwater table etc. Should be provided

both in AMSL and bgl. A schematic diagram may also be provided for the same.

3 1) A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form

(indicating the linear and quantitative coverage, plant species and time frame) and

submitted, keeping in mind, the same will have to be executed up front on commencement

of the Project. Phase-wise plan of plantation ard compensatory afforestation should be

charted clearly indicating the area to be covered under plantation and the species to be

planted. The details of plantation already done should be given. The plant species selected

for green belt should have greater ecological value and should be of good utility value to

the local population with emphasis on local and native species and the species which are

tolerant to pollution.

32) Impact on local transport infrastructure due to the Project should be indicated. Projected

increase in truck traffic as a result of the Proiect in the present road network (including

those outside the Project area) should be worked out, indicating whether it is capable of

handling the incremental load. Arrangement for improving the infrastructure, if
contemplated (including action to be taken by other agencies such as State Govemment)

should be covered. Project Impact of Transportation study as per

ro
IlJ J=
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Indian Road Congress Guidelines.

33) Details of the onsite shelter and facilities to be provided to the mine workers should be

included in the EIA Report.

34) Conceptual post mining land use and Reclamation and Restoration of mined out areas

(with plans and with adequate number of sections) should be given in the EIA report.

35) Occupational Health impacts of the Project should be anticipated and the proposed

preventive measures spelt out in detail. Details of pre-placement medical examination and

periodical medical examination schedules should be incorporated in the EMP. The project

specific occupational health mitigation measures with required facilities proposed in the

mining areamay be detailed.

36) Public health implications of the Project and related activities for the population in the

impact zone should be systematically evaluated and the proposed remedial measures

should be detailed along with budgetary allocations.

37) Measures of socio economic signifigancg and influence to the local community proposed

to be provided by the Project Proponent should be indicated. As far as possible,

quantitative dimensions may be given with time frames for implementation.

38) Detailed environmental management plan (EMP) to mitigate the environmental impacts

which, should inter-alia include the impacts of change of land use, loss of agricultural and

grazing land, if any, occupational health impacts besides other impacts specific to the

proposed Project.

39) Public Hearing points raised and commitment of the Project Proponent on the same along

with time bound Action Plan with budgetary provisions to implement the same should be

provided and also incorporated in the final EIA/EMP Report of the Project.

40) Details of litigation pending against the project, if any, with direction /order passed by any

Court of Law against the Project should be given.

4l) The cost of the Project (capital cost and recurring cost) as well as the cost towards

implementation of EMP should be clearly spelt out.

42) A Disaster management Plan shall be prepared and included in the EIA/EMP Report.

43) Benefits of the Project if the Project is implemented should be spelt out. The benefits of

the Project shall clearly ind tal, social, economic, employment potential,

etc.

2;-2
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44) Besides the above, the below mentioned general points are also to be followed:-

a) Executive Summary of the EIA,/EMP Report

b) All documents to be properly referenced with index and continuous page

numbering.

c) Where data are presented in the Report especially in Tables, the period in which the

data were collected and the sources should be indicated.

d) Project Proponent shall enclose all the analysis/testing reports of water, air, soil,

noise etc. using the MoEF&CCA{ABL accredited laboratories. All the original

analysis/testing reports should be available during appraisal ofthe Project.

e) Where the documents provided are in a language other than English, an English

translation should be provided.

The Questionnaire for en of mining projects as devised earlier

by the Ministry shall also be filled

g) While preparing the EIA report, the instructions for the Proponents and instructions

for the Consultants issued by MoEF&CC vide O.M. No. J-l1013/41l2006-lA.II(D

dated 4th August, 2009, which are available on the website of this Ministry, should

be followed.

h) Changes, if auv maae fl project parameters (as submitted in

Form-I and the PFR should be brought to the attention of

MoEF&CC with reasons for such changes and permission should be sought, as the

TOR may also have to be altered. Post Public Hearing changes in structure and

content of the draft EIA/EMP (other than modifications arising out of the P.H.

process) will entait conducting the PH again with the revised documentatron.

As per the circular no. J-1 101 1/618/2010-lA.ll(D dated 30.5.2012, certified report of

the status of compliance of the conditions stipulated in the environment clearance

for the existing operations of the project, should be obtained from the Regional

Office of Ministry of Environment, Forest and Climate Change, as may be

applicable.

The EIA report should also include (i) surface plan of the area indicating contours of

main topographic

sections and (iii)

area, (ii) geological maps and

extemal dumps, if any, clearly

,.(r.r*/
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2)

s)

6)

1)

8)

e)

L r No. SE IAA-TN/F.No. 703 4/SEAC/TOR- 686 I 2020 D ated : 3 1.01.2020 SEIAA.TN

showing the land features of the adjoining area.

In addition to the above. the followins shall be furnished:-

The Executive suqmarv of the EIA/EMP report in about 8-10 nases should be

prepared incorporating the information on following points:

Project name and location (Village, District, State,Industrial Estate (if applicable).

Products and capacities. If expansion proposal then existing products with capacities and

reference to earlier EC.

3) Requirement of land, raw material, water, power, fuel, with source of supply
(Quantitative)

4) Process description in brief, specifically indicating the gaseous emission, liquid effluent

and solid andhazardous wastes.

Measures for mitigating the impact on the environment and mode of discharge or disposal.

Capital cost of the project, estimated time of completion.

Site selected for the project - Nature of land - Agricultural (single/double crop), barren,

Govt./ private land, status of is 'ac(uisition, nearby (in 2-3 km.) water body, population,

with in 1Okm other industries, forest , eco-sensitive zones, accessibility, (note - in case of

industrial estate this information may not be necessary)

Baseline environmental dala - air, gual,ity, surface and ground water quality, soil

characteristic, flora and fauna;:riOSio-dbonomic condition of the nearby population

Identification of hazards in handling, processing and storage of hazardous material and

safety system provided to mitigate the risk.

10) Likely impact of the project on air, water, land, flora-fauna and nearby population

11) Emergency preparedness plan in case of natural or in plant emergencies

12) Issues raised during public hearing (if applicable) and response given

13) CER plan with proposed expenditure.

14) Occupational Health Measures

15) Post project monitoring plan

Besides the above. the below mentioned general points should also be followed:-

a. A note confirming compliance of the TOR, with cross referencing of the relevant

sections / pages of th9

t'/l!
gl
aarl
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All documents may be properly referenced with index, page numbers and continuous

page numbering.

Where data are presented in the report especially in tables, the period in which the data

were collected and the sources should be indicated.

While preparing the EIA report, the instructions for the proponents and instructions for

the consultants issued by MoEF & CC vide O.M. No. J-1101314112006-IA.II (I) dated

4th August, 2009, which are available on the website of this Ministry should also be

followed.

e. The consultants involved in the report after accreditation with

Quality Council of India (

(NABET) would need to

Board of Education and Training

this regard in the EIA,iEMP reports

prepared by them and data including their

status of approvals etc. In this regard circular no F. No.J -l1013/77i2004JA-II(I) dated

'-lT##"1* :'^,"ffi'A6eneric structure prescribed in Appendix-Ill

of the EIA Notification, 2006) covering the above mentioned points, the

proponent will take further necessary action for obtaining environmental

clearance in accordance with the procedure prescribed under the EIA

Notification, 2006.

The final EIA report shall be submitted to the SEIAA, Tamil Nadu for obtaining

Environmental Clearance

The TORs prescribed shall be valid for a period of three vears from the date of

issue, for submission of the EIA,/EMP report as per OMNo.J-1i013/4112006-IA-

II(I)(part) dated 29th August, 2017.

2nd December, 200e, 18th ffiSfltffitftru, 2010, 28th June 2010, 31st

December 2ol0 & lott lBd$*ffiJil,f,fiott.d on the Ministry's website

acknowledged.
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Copy to:

1. The Principal Secretary to Govemment, Environment & Forests Dept,

Govt. of Tamil Nadu, Fort St. George, Chennai - 9'

The Chairman, Central Pollution Control Board, Parivesh Bhavan,

CBD Cum-Office Complex, East Arjun Nagar, New Delhi 110032.

The Member Secretary, Tamil Nadu Pollution Control Board,

76, Mount Salai, Guindy, Chennai-600 032.

The APCCF (C), Regional Office, MoEF & CC (SZ),34,HEPC Building, 1't&

2nd Floor, Cathedral Garden Road, Nungambakkam, Chennai'34.

Monitoring Cell, IA Division, Ministry of Environment, Forests & CC,

Paryavaran Bhavan,

Stock File.

Delhi 110003

2.

3.

4.

5.

6.

CGO

f,ml*il
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